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Record of Proceedings

Learned counsel for the distribution companies of Haryana submitted that the
reply to the petition has already been filed. Learned counsel for Tata Power Trading
Company Ltd requested for time to file reply to the petition.

2. Learned senior counsel for the petitioner made extensive arguments with
regard to disputes between the petitioner and the respondents regarding non-payment
of petitioner’s bills claiming capacity charges and penalty claimed by the respondents
from the petitioner for not achieving the availability threshold of 75% under the PPA
and placed reliance on various provisions of bid documents and the PPA.
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3. Due to paucity of time, learned senior counsel for the petitioner could not
complete its arguments. Accordingly, the Commission directed the learned counsel for
the petitioner to advance its arguments on the next date of hearing.

4. The Commission directed Tata Power Trading Company Ltd to file its reply on
affidavit by 14.8.2014 with an advance copy to the petitioner, who may file its rejoinder,
if any, by 26.8.2014

5. With the consent of the learned senior counsel and counsel for the parties, the
Commission directed to list the petition on 2.9.2014.

By order of the Commission
Sd/-

(T. Rout)
Chief (Law)

ROP in Petition No. 170/MP/2013 Page 2 of 2




